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CINTRAL A UMINISTRATINE TRIBUNAL
PRINCIPAL BENCH

0. AeNO. 1356/92
N.PoNU. 1516/92

Hon'ble Smt., Lakshmi Swaminathan, Mambar(J)
Hon'ble Shri R.K.Ahooja, FMembar(A)

New U2lhi, this the 29th day of August, 1997

Lal Singh

s/0 Shri Goptal Uass
r/o $-578, School Block
Shakarpur ]
UZLHI - 110 092,

Harfindar Pal Singh

s/o Sh. Harbans Singh

r/o 47/5, East Patsl Nagar

New Uelhi - 110 po8. eee Applicants

(Nona)
Vs,

Union of India through
the Sacretary

Ministry of Home Affairs
Govt. of India

NEW UELHI,

Lt. Govarnor, Oalhi
through Chiszf Sacratary
Uslhi Administration, Dalhi.

commissionar of Police Oalhi
Ualhi P8lica Haadquartars

Me 5000 BUil ding

Iopc Estata

N_-W DELHI.

B2puty Commissionar of Police

I.G.I.Airport
NZW DZLHI. ces Raspondants

Shri Vijay Pancita, proxy of Shri Arun Bhardwaj, Advocate)

O R D S R(Oral)

Hon'ble Smt. Lakshmi Swaminathan, Mambar(J)

We nots that nona had appzarad on pravious
occassions, i.s., on 14.7.1997 and 28.8.1397. In visw
of ths ordar datsd 28.8.1997, it is presumad that the

appliciﬁt is no longar intsrestad in pursuing his cas:

any furthar.

OA is accordingly dismissad for default

-

and noneprosacution. )

Ek% <
(R, %34\)\ (SMT, LAKSHMI SWAMINA THAN)
MEMBER(A M M3 ER(I)
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